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SHR) RAGHUNATHA REDDY: Bir,
these are not new points that have
been made just ndw. These paints
wetr cassed 1n the &epln debste. Thasa
pomnts have bsen an3wered and, as
1 s9id, this 1s a very limited mesaure.
Thauigh thése points may dé relevant
they are qujude the pcope of the
very limited ipeasure that is .before
the House.

“?'i DERUTY- SPRARER) The

it the
the P 5%,&? .g
passod
into consifiera€ion.

MR, DEPUTY-SPEAKER:
question is:
‘“I'hat the Bill be passed”

The motion was adopted.

MR DEPUTY-SPEAKER: Now,
we have got seven minutes to go. Can
yoii flaish in seven minutes?

SHRI M. C. DAGA (Pah): How
<ap it be finished m seven minutes?
It has to be extended.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAJAH): It may be extended
by the time we last.

MR-DEFVTY-SPEAKER: Yes, we
take up_the balf-an-hour discussian
Mr Daga.

The
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‘“The total sxpenditure on OTA
m all departments including the
cavilion edtabld@hments of thé Min-
istry of Defence came to Ra. 4159
crores in 1971-73."
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“The work th officds should be so
orgenised as ordfharily to e
capablé of being done during the
normal ofice hours.”

Who will organise that work?
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SHRI S. M. BANERJEE (Kanpur):
1 rise on % point of order. Tbe re-
commendations of the Pav Commis-
sion are under study by the Govern-
ment and the Goverament employees
are meetng a group of Muusters to-
morrow at 12 o'cleck and after that
the decision will be announced Mt-
Daga is taking advantage of the most
retrograde recarmmendations of the
Pay Commisgion Report.

MR, DEPUTY-SPEAKER: What is
thé point of order?

SHir 8. M. BANERIEE: When we
afze quéstionts on the floor of the
ouve, Finance Minfster sdys that the
Goverwnerit 8 still considering the
matter arid he &d not at sil commit
aﬁ&thi:k on ;::ﬁlt of the Govem-
ment eithe wh¥ or that- way.
W wni 63 ot 14 at {Ris matter
ré}dh o Contonion
the
has been axHiSunced. f "
MR. D!PUTYn-SPlAKER i think
we have to interrupt this business
for e little while. There & gn im-
portant- business whigh bas inter-
:Tepareussions,
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Govee, of India and

Pok: (8%.)
Fordlgn Mintstér bas thide his state-
thebt. ....Chirevritptions). There is

nb BOtHe ot ardeék tn that. It is Bis point
of viéw, 1ot a point of order.
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STATEMENT RE. AGRREMENT

BETWEEN GOVERNMENTS OF

INDIA AND PAKISTAN SIGNED
ON THE 28TH AUGUST, 1973

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)-
As th¢ House 1a aware a Delegation
led by the Special Emussary of the
Pnime Mmistek of India, Shri P
Haksar, visited Rawalpindi and Isla-
mabad and held discussions with the
Pakistan Delegation led by Mr. Aziz
Ahmad, Pakistan's Ministey of State
for Defence and Forelgyy Affairs,
from 24th to 31st July, 1973. During
the course of these talks questions
relating to spnultaneous iePatnation
of three categories of perzons men-
tioned in the Joint Indo-Bangladesh
Declarstion of April 17, 1873, were
discussed fn full detail. The Pakstan
side scknowledged the fact that the
Joint Indo-Bangladesh Declaration,
which had separated political con-
sidetations from the humanitanan
issues, was a step forward and paved
the way for an early resolution of
these issues. Some progress was
mide 1n defining these issues and it
was agréed between the two Delega-
tions that a point had been reached
where further consideration by both
ndes wis necessary. In pursuance of
this decision, the discussibns wete
resumed 8t New Delhi #rom 18th
August, 1978 and continued till fhe
28ty Augokt, 1978 Thése disuations
took flace with the full knowledge
vf and ih consuldon with the
Bangladesh Government.

As a result of hése talles, an agree-
mt wu Ymrday, the 38th
befwegn Govéra-

mentl ten, |
o the able ot ouse, a copy of
this Agreement,



